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Friday, 15 March 2024 / 25 Phalgun 1945 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

Special Mention (Rule-280) :
The Chair directed that the matters raised by the following Members under Rule-280 be
treated as read :

1. Shri Ajay Dutt 5. Shri Sanjeev Jha

2. Shri Ajay Mahawar 6. Shri Abhay Verma

3. Shri Anil Kumar Bajpai 7. Shri Naresh Yadav

4. Shri Akhilesh Pati Tripathi 8. Shri Rajendra Pal Gautam

The Chair greeted Shri Parlad Singh Sawhney, Hon’ble Member on his birthday.

Discussion on Resolution :

Shri Dilip Kumar Pandey, Hon’ble Chief Whip initiated discussion on the Resolution
moved by him and adopted by the House on 09.03.2024 regarding “serious problems
related to water supply and maintenance of sewage lines being faced by the residents of
Delhi”.

He also moved a Resolution with the leave of the House (Text of Resolution enclosed).

The following Members participated in the discussion :

1. Shri Rajesh Gupta 6. Shri Naresh Yadav

2. Shri Durgesh Kumar 7. Shri Bhupinder Singh Joon
3. Smt. Raj Kumari Dhillon 8. Shri Vijender Gupta

4. Shri Abhay Verma 9. Shri Jarnail Singh

5. Shri Rituraj Govind

Smt. Atishi, Hon’ble Minister of Water replied to the discussion.

The Resolution was put to vote and adopted by voice-vote.

In pursuance of the Resolution, sitting of the House was convened for Friday, 22" March,
2024.

Short Duration Discussion (Rule-55) :
Shri Madan Lal, Hon’ble Member initiated discussion on ‘Acute shortage of medicines
and free testing in various Hospitals, Mohalla Clinics and Dispensaries of Delhi
Government due to alleged indifferent attitude of some concerned officers and need of
urgent remedial measures in this regard’.
01.19 P.M. : Smt. Rakhi Birla, Hon ble Deputy Speaker in-Chair
The following Members participated in the discussion :
1. Shri Rituraj Govind
2. Shri Akhilesh Pati Tripathi
3. Shri Mohan Singh Bisht
4. Shri Dilip Kumar Pandey, Hon’ble Chief Whip
He also moved a Resolution with the leave of the House (Text of Resolution enclose).
The Resolution was put to vote and adopted by voice-vote.
Shri Saurabh Bharadwaj, Hon’ble Minister of Health replied to the discussion.
Calling Attention (Rule-54) :
Shri Naresh Balyan, Hon’ble Member called the attention of the House towards
“requirement of No Objection Certificate from DDA or concerned authority for
installation of electric meters in the unauthorized colonies of Delhi”.
Shri Gulab Singh, Hon’ble Member also expressed his views.

The Chair adjourned the House upto 11.00 A.M. on Friday, 22 March 2024.

Raj Kumar
Secretary
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RESOLUTION

On 09.03.2024, this House had passed a resolution regarding rising sewer and water problems
across Delhi and giving responsibility to the Chief Secretary to resolve these issues.

This House appreciates the fact that in the last one week several grievances have been taken up
in a speedy manner and brought relief to residents.

This House also finds that complaints from some of the members were not very specific and
hence could not be resolved. However, many of them have orally expressed their grievances in
the Assembly during Rule 280 and other discussions. Members are requested to give their
specific grievances to the Hon’ble Speaker and the Hon’ble Water Minister.

Whereas there has been some relief to some residents of Delhi in the last one week, however
many grievances still remain and these grievances need to be resolved within next one week.

Even for the grievances that have been resolved, there is a need to work on a long-term
resolution of these problems.

Therefore, in the interests of the people of Delhi this House resolves that:

1. The Chief Secretary shall continue to monitor and supervise the short term and long
term resolution of water and sewer problems across Delhi.

2. Since Delhi faces shortage of water supply, especially in the summer months, a detailed
plan will be made for augmentation of water resources from ground water. This will be
done on a war footing to ensure relief to the people of Delhi from this Summer itself.

3. Since many complaints have been received that tankers have been reduced, the water
tankers shall be brought back to earlier numbers. Chief Secretary shall reduce number
of tankers, only after consultation with area MLAs.

4. Since many parts of Delhi face sewer overflows due to absence of storm water drains,
the Chief Secretary will coordinate with MCD to resolve this problem.

5. Till resolution of issue of storm water drains is done, an estimation needs to be done of
the number of sewer cleaning machines and the frequency with which sewer cleaning
and desilting needs to be done to prevent sewer overflows across Delhi. Adequate
number of small and large machines need to be available for this purpose with Delhi
Jal Board.

6. Desilting of all trunk and peripheral sewers needs to be done in a time bound manner.

7. Timelines need to be provided regarding the award and completion of works that have
been reported in the ‘Action Taken Report’ as being ‘in the tendering process’.

8. Chief Secretary to ensure better coordination between Delhi Jal Board, Urban
Development Department and Finance, so that critical utilities like water and sewerage
do not get affected.

9. It is appreciable that Delhi Jal Board has worked on a war footing in the last 5 days to
resolve grievances being faced by the residents of Delhi; however, strong action needs
to be taken against officers who have not done their duties in resolving water and
sewerage related grievances of the people of Delhi in the last few months.

10. The Chief Secretary shall be responsible for actioning all the aforementioned issues, as
well as the pending grievances. A sitting of the House be called on 22.03.2024, where

the Chief Secretary will provide a report on the same.
sk sk skeoske skeoskeoskeoske sk sk



Hhed

T TSt 819, fEeelt fr faura @ar i 15 AT 2024 A AT 3UeAT dob A
Hhed aXdl & o

Ig Hed AR AT I diar § b TP Uyl &, el @R & fAffea Ageen
Felifeep, 3warery 3R 3EuaTd SR AT garsdr, 3uHeT At 3R JArd daRed ¢
& AT FHAT BT FHAAT IR 7 &,

g gdfafed axg & 6 79 o1 TP I 819, ool TaAR & 3 Alcedl Fellfad,
sftwearerat 3R 3ETdel W ql Re AR € it 7 ursde 3eudrel & AR FarSl &I
T G e BT Hebdl,

Ie g il &7 fawg § & TET TUre &7, ool SRR & Aged Folifeiel, Awurerdt
3R 3reudrell # AT garsdl 3 ARl TFe H ueeyar ¥ T ANl F TEET W
gfdgel UHTT U3 I& & 3R 588 o9l & &dled @1 &l T & ddT X H gerd o e
Thar &, ST 319-3780 AR T I,

SR A2 Pl A A IW §U, Ig el Hehed T & fob:

1. TP AT &1, feooll TRPR & AlgedT Foiliaiant, wurerdl 3R reudrat 3 garsa,
SUHTT FIATIAT, YA TaTon 3R 37 glawnsit Hr Hal/3rquereydr Hr gaen
&l Ig T W [ & ThaT ST,

2. 3WIh HFAT H gT B & [T T ARG, T TG &7 oo TR quf &
¥ e g,

3. g Hed ALY Wid, UHT USTUET &1 fgeell IR &l Teh FaE & Ao o Hiaal
&I gT B B fASA &1 &, TFH SN g TP TAure 817 fGeel AR & Tareey

4. FH AHS W A R o & U YhaR, i 22 AT, 2024 @ Fae 11 daf

ool faara @ &1 doa 3mafaa & soeh, oaed AT afva cafmed &0 8 Faeey
HN & ATCIA ¥ 39 99 A Uh faegd RO gedd Han|

s sk sk sk sk ke skoskok



